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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL

AT HYDERAB D

0.A.No.1177/9 Date of Onder:
BETVWEEN 2

S'.Lakshman «« Applicant,
AD

1, The General Manager, ,
Hyderabad Telecom District,
Hyderabad.

2. The Director General (Telecom),
(representing Union of India),

Sanchar Bhavan, New Delhi. .+ Respondents

Counsel for the Applicant es Mr,S,Rama K

Counsel for the Respondents «e Mr.V.vinod

CORAM
HON'BLE SHRI R.RANGARAJEN : MEMBER (ADMY.)

JUDGEMENT

X Oral order as per Hon'ble Shri R,Rangarajan, Menber

Heard Mr,S5.Ramakrishna Rao, leamed counsel fo
' épplicant and Mr,V,Vinod Kumer, leamed standing coun

the respondents,

2. . The applicant submitsntﬁat he vas engaged as g
labour under AZE:(Phones) gowligu@a,»ﬁy@erabad w.e,.f,
He further states that.nevwas illggélly retrenched w,
1,2,88, He filed 5%3%%61/88 on the file of this Berc
is §ﬁated that in pursuance of the direction §iven in
he was reinstated w.e.f, 1.12.92. It is further stag
"he is continuing as a gasual_labou;:ﬁi@iﬁtﬁaéﬁé He w
informed:- by therimpugnedaorder dated 7.6, 96 (A-l) tha

cannot be brought on temporary status casual laboui al
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uncondonable break in service from 1,2,88 to 22,11.92,

T

3. The applicant submits that the break in servike was

because of the pendency of the OA,361/88 which was dfisposed of

on 27.3,91,

The applicant -also compares his case with that

of Sri Md,.Usman who the applicant states is similarly situated

tO0 the ap
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icant heremn./‘"f"‘"( f}&”k i ST e ™ ,
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4, After some deliberation the leamed counsel fpr the

- Yreser d\j}
applicant submitted that he will Be/Sa¥sfied if the

respondents

consider his case in accordance with the rules for granting him

temporary status taking his service from 30.11.92,

The leamed

standing counsel also submitted that if a representation in

this connection is submitted the same will be considered in

accordance with the law,

ahwt

5, In view of the, SubmiSsionjth§y OA is disposed pf as under s-

‘The applicant if so advised, may submit a repfesentation

for'granting_himgtemporary status taking his service

If such & representation is received the same should

from 30,11,52

be disposed

of in accordance with the fu;g by R-1 expeditiously preferably

within 3 months

6. The OA is ordered accordingly., No costs,
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from the date of receipt of such a representation

( R,RANGAR AT ) -
Member (Adnw1

Dated ;s 8th October, 1996

{Dictated in Open Court)
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Copy to:=-
1. The General Manager, Hyderabad Telecom District, Hyd.
2. The Director General (Telecom), representing Union of
. Tndia), Sanchar Bhavan, New Delhi.
3. One copy to Sri. S.Ramakrishna Rao, advoca#e, cAT, Hyd.
4, ‘One copy to Sri., V.Vinod kumar, AGdl, CGSQ, CAT, Hyd.
5. One copy to Library, CAT,VHyd, ' |
-One spare cony.
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ADNITTED AnD INTERIM DIRECTICONS ISSUED
ALLBJED '

ISPOSED OF WITH OIRTCTIONS
DISMISSED

DISMIS3ED AS WITHDRAWN
LIDIRED/REIZCTED

MDER AS To casTs.
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